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Laws (Amdt.) Bill

years perhaps long runways may become
obsolete and planes can come straight down.
If we give up a place like Safdarjang and
use it for something else, we may lose it for
ever. 1 fully appreciate the hon. Member's
PP sions ; i with safety we
shall do what we can. Iam now consider-
ing whether the DC operation should
continue from here or not.........[nrer-
ruptions)

12.50 hrs.

LABOUR PROVIDENT FUND
LAWS (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): Sir, I move
for leave to introduce a Bill further to
amend the Coal Mines Provident Fund and
Bonus Schemes Act, 1948 and the Employees’
Provident Funds Act, 1952,
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MR. SPEAKER : The question is :
“That leave be granted to introduce a
Bill further to amend the Coal Mines
Provident Fund and Bonus Schemes Act,
1948 and the Employees' Provident
Funds Act, 1952.”

The motion was adopted.
SHRI BHAGWAT JHA AZAD : Sir,
I introducet the Bill.
12.55 hrs.
INDIAN MEDICINE CENTRAL COUNCIL

BILL—contd.

THE MINISTER OF STATE IN_ THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : Sir, I was speaking the
other day about the main points of this
Bill.

There are in the country today about
50,000 institutionally trained practitioners of
Indian medicine as against 1,40,000 registered
practitioners who have mnot undergone
institutional training. Omne of the important
functions of the Indian Medicine Central
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